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or not. With the fallibility of technology
we cannot allow this to happen, The
only answer is ty have a dismantling of
auclear weapons, to have nuclear dis-
armament. And the first step towards
nuciear disarmament is stopping of all
nuclear testing, because as long as
we are developing new  wsapons
We are improving mnew weapons,
‘there  is no question of  actually
- reducing the weapons and  dismantling
the weapons, For India, it ig important
because, ag We have seen from the radia-
tion leak, it is not something which re-
maing limited to gone country. A leak
from Chernoby} affected most of Europe,
right from Northern Europe to Scuthern
Europe, Radiation from a nuclear war,
whether jt is inadvertent or deliberate,
will be much worse than the radiation
from Chernobyl apd it will affect every-
one in the world, It wil} affect all 750
million Indians The nuclear Winter,
which is bound to follow such a war,
will affect us perhaps even more. Those
who survive the ‘radiation will have to
face temperatures far below those that
they arc accustomed to, Gne report says
that temperature ¢n an averaze in India
will drop by approximately 35-40°C. Sum-
mer in Delh; will become like winter in
‘Gulmarg, You can imagine what jt will
do to our people and to our crops, what
it will do (0 our who'e systein as it is
to day. Sg this struggle for nuclear disar-
mament is really a struggle for the sur-
vival of our own people, for the pros-
petity of our own people, We have to
simultanesusly see and try to effect Te-
deployment of funds, which today are
going into nuclear development and into
machines of war, into human develop-
ment, into eccnmomic development, for the
benefit of mankind.

These twq thrusts that we have under-
taken in London and Mexico really go
home to the heart of our people, go
home to the gassroots of India and that
is why we give so much importance
and time tg these two topics,

Thank you.

.MR. CHAIRMAN: We now resume
discussion on the Calling Attention. Shri
Atal Bihari Vajpayee,

[ RAJYA SABHA]
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CALLING ATTENTION TO A MATTER

OF URGENT PUBLIC IMPORTANCE—

Reported Crisis jn Silk and Cotton Power-
loom Industry (Contd.)
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“All pure silk fabrics or woven
with any percentage of silk combi-
nation with other fibres except...
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SHRI A. G. GULKARNI (Maharash-
tra): Mr, Deputy Chairman, Sir I am
thankful to you as well as tg the Chair-
man and my friend, Shri Vajpavee, who
raised this Call Attention. Sir, this is a
very important subject. There are eight
lakh power loom giving employment to
twenty lakh employees and the livelihood
of about one crore people js dependent
upon the powerloom sector

1 do not want to take much time of
the House and I would only like to
draw the attention of the hon, Minister
to only three aspects.

Sir, the Prime Minister was very kind
to call us and arrange a meeting with his
Special Secretary, Mrs, Grewal, Dr.
Ahluwalia, Mr, Shiromanj Sharma and
Mr Venkatesan, They heard our griev-
ances,

SHRI ATAL BIHARI VAJPAYEE:
Whaat came out of the meetings

SHR1 A.G, KULKARNI. Nothing has
come out.

Then a second meeting was held with
Shri shiromani  Sharma We dis-
cussed the problem with him and 2
statement containing the grievances of
the nandloom sector was handed over to
him Whole emphasis is on the handicaps
that have been created since 1985. Unless
those handicaps are removed the health
of tae powerloom sector js mot going
to improve, The powerloom sector at
present ig in such a situatiop where it.
is not able to sustain itself. This sector
has taken loans in order to be able to
sustain itself. Bu¢ this can be done only
if the Government znd the bureaucracy
appreciates the problems this Sector  has
been facing. 1 have personally drawn the
attantion of the hon. Minister towards
these problems. I have also written a
letter to the Secretary, Textiles, but ¥
am very SOr*y to say that my letter has
not been acknowledged by him. While
Mrs. Grewal has acknowledged my letter
to her, the Secretary, Textiles has not
felt it necessary o do so. I have been
assured by tne hon. Minister that it
might not be the fault of the Secretary.
Textiles, but it might be becauss of

some oOther reasons
v v E
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Sir, the Ashok  Mehta Committee
made an extensive gtudy about it jn 1964
and pow we ‘are in 1986. ‘The basic
Plea on whica the ICMF was gble to
persuade your  bureaucrats and your
Ministry was that the powerlooms are
producing cloth at cheaper prices, They

dont pay wages. They surrepti-
2.00 P.M. tiously priduce clota. Mr. Minis-
ter, may Itell youthatI have al-
ready handed over to Your Secretary,

wages statement, sales-tax  gtatement,
octroi statement,  electricity  gtatement
and marketing disadvantage  statement,

enumerating 4ll these handicaps, In this
connection, I also met the Finande
Minister and he told me that it ig the
Textile Ministry which has recommend-
ed equating tax. He said that he has
nothing t0 do with the cquating tax on
the composite mills and powerloom
cloth, I am thankful to the Minister for
giving me another chance; and take this
opportunity to suggest that handicap
powerlooms should be updated. For the
information of the Minister, I wish to tell
him that I have discussed this matter
with SITRA and ATIRA I have suggest-
ed to our Prime Minister that three
Secretaries’ Committee should be appoint-
ed to update a't the handicapp power-
looms. 1If there are mo  handicapped
powerlooms I am prepared to accept it.
But if there are any handicapped power-
looms, then, the Government must do
justice, Sir, T can go on elaborating my
argument. but the time is very short and
1 am unable to do so

My second point is, the Indian Cotton
Federation hag suggested that their sick-
ness is due to the powerlooms. Sir. it is
crying ‘wolf® that gickness is due to  the
powerlooms_ All the major mill-owners
have swallowed funds from the textiles
milly and leaving them to be rursed by
Mr. Khurshid Alam Khan and  his
Ministry., There was a policy statement
made by the Prime Minister and the
concerncd Ministers that ng sick mill
wil] be nationalised, T feel it is a right
policy, because sickmess cannot be re-
moved overnight. The main Teason s
machines have become obsolete. They
cannot stand in the competition. Sir, in
this House we have demanded for caus-
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Matter of Urgent Public 226
Importance

ing a unit gick, the penalty should be
imposed on the Managing Directors or
the employers and op their assets, On
the other nand, the workers should be
compensated for that, On ng account
these sick mills should be pationalised,
because it has become a grand scheme
for various industrialists to make ap in-
dustry—whether it is textile,, chemical or
any other industry—sick and hand it over
to the Government, They simply walk
away, The Indian Cotton Mill Federation
Is using their high cost publicity and cos-
metics to convince the Government that
powerloomg and handlooms sectors are
responsible for their  woes. Nobody is
held responsible' They themselveg have
to be blamed.

I have to leave by 3 O'clock and I
will not be in the House to listen to the
Minister’s reply. The Minister has shown
me some samples of dhoties, I will apply
my mind, If the Minister can give me
these samples and if they really serve
the purpos I will convince the power-
loom weavers to adopt this technique. I
am not against jt. I would not like to
apply ‘The dog in the manger ’ policy.
Regarding handicapped powerlooms 1 am
very firm that they shoulq be updated. I
'nave the hon. Minister will take a quick
decision in the matter and convey it to
the Ministry of Finance, Thank you.

SHRI G, VARADARAJ (Tamil
Nadu): Mr. Deputy Chairman, Sir, at
the very outset I would like to thank you
for giving me this oPportunity to speak
on the Calling Attention Notice given by
hon, Member, Shrj Vajpayee regarding
tha 1eporied crisis in the Silk and Cotton
Powerloom Industry in the country The
senior colleagues of mine, they expressed
their views and I am glad that our elder
statesman here, Mr. A, G Kulkarp; has
expressed in many words about the prob-
lems now facing the powerloom sector.
Sir, many of the States and many societ-
ies in South India, have gone to courts
and lot of litigation is going on. T would
like to say that if we categorise the spinn-
ing industry as cotton spinning mills the
composite mills and the mills which are
having blended fibres. it is the cotton
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spinning mills which are is mostly affect-
ed by this Act that has been brought,
The 22 items whica has been reserved for
the handloom sector, jf you go in depth
and see that if they take up everything,

there won’t be any material available
for the powerloom sector to have their
operations going on withouy any nurdles.
Under these circumstances, unless some
urgent remedial measures are paken by
the Government, it will be very difficult
for the survival of the powerloom sector

and because of which the spinning indus-
try will completely go down and parti-
cularly the jndustries in the Southern
States,  Karnataka, Tamil Nadu and
Kerala will be in big problem. I would
appeal tO the Minister through you, Sir,

that jmmediately the Act has to be
reviewed and some redress has; to  be
given to the powerloom sector and at the
samg time, T would like to say tha; the
criticism made by Mr. Kulkarnj about the
ICMF, While 1 agree that I
am also having a  spinning mill  but
unfortunately, I happen to be a Par
liamentarian and also the Vice-Presi-
dent of the Indian Cotton Mills Fea~
eration. So, that accusatioa is not
correct. What ICMF means is that
the spinnin sector, particularly, the

gotton spinning sector is very much
affected belause of the reservation
policy for the handloom sector. So.
I request the hon. Minister to imme-
diately consult the scentjsts of all
the Textile Research Association,
South India Textile Research Association,
Government Textile Research Asso-
ciation, Ahmedabad Textile Research

Association and also  have a Commit-
tee appointed with the representativ-
es of all the powerlooms so that they
will be in a position to give you right
type of aavice ang clarify you all the
jlls in the industry, Secondly, Sir,
instead of having reservation policy
for handloom 1 would request the

hon. Minister to consider what items
could be reserved for powerloom. At
least, then, there will he some sort
of a benefit to the powerloom indus-
try. (Interruptions) Thank you.

[RAJYA SABHA]
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SATYANARAYAN RED-
DY (Anghra Pradesh): Mr. Deputy
Chairman, Sir, in the statement the
Minister saig that powerloom contri-
butea about 40 per cent loth produc-
tion in the coumtry. At present it has
increased to 45 per cent of the total
cloth production. He has given a very
rosy picture of the poweriocm in-
dustry. Of course, I wijll not dispute
the figures because the Minister
might have collected them with great
difficulty but at the same time, I would
like to draw the attention of the Min-
ister that so far ag these two indus-
tries are concerned, powerloom and
handloom inaustries, both of them
are very important, Thousands of
lakhs of people are engaged in these
industries. So far as handloom indus-
try is concerned, the poorer sections
of the people are wholly dependent
on this industry. Of course, the
powerloom industry Is managed by
inqustrialists and they engage labo-
urers, but the major share of the
income goes to the industriallsts.

AN HON'BLE MEMBER:
not iq all cases.

SHRI B, SATYANARAYAN RED-
DY: Not in all cases, but some of
them. But so far as industry is con-
cerned, the majority of them are
from the weasker sections, We have lo
protect the both. We should not en-
courage work at the cost of others.
So, we have fo take into considera-
tion while formulating our policy
that these two industries, powerloom
and handloom industry should go  side
by side and they must progress because
the vast population of our country.
80 per cent of the people of our coun-
try live in villages and most of them
belong to weaker sections, scheduled
tribes, They need cloth at cheaper
rates. We have to see that the majo-
rity of the people get their require-
ments at reasonable prices.

SHRI B.

No, no,

[The Vice-Chairman (Dr. Bapu
Kaldate) in the Chair]
Until and unless the Government for-

mulate 3 reasonable policy to protect these
industries. the people cannot get cloth at
reasonable prices.
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Since this
speaks about the

Calling Attention also
silk industry, 1
would like to throw some light on
this aspect. Sir, silk, the queen of
fabrics is gaining popularity in the
West. The most important countries
which produce silk are China Japan,
Brazil and India. There iz a great
demana for silk in the West, Sir, in
India  the silk industry which has an
agricultural base and an industrial
superstructure, is spread across
50,000 villages in the country and at
present provides employment to 4.4

million people in the rural/forest
areas. More than 30 per cent of the
labour is drawn from the backward

sections of society such as the Sche-
dulegd Castes ana Scheduleq Tribes.
Indiv’s tota’ annual raw silk  produc-
tion during the early eighties was
around 5.7 million Kg. and mulberry
alone contributed 5.2 millicn Kz, Mul-
berry silk production is mainly con-
fined to Karnataka which produces
nearly 65 per cent of the total mul-
berry silk.

The centres of tasar silk are Madhya

Pradesh, Orissa, Maharashira  Andhra
Pradesh, West Benga] and Manipur. The
bulk of eri silk is produced in Assam,

Bihar, West Bengal Orissa, Manipur and
Meghalaya.  Systematic development of
the Indian sericulture industry began only
in 1949 whep the Central Silk Board was
set up. A vast population of our country
is engaged one way or the other in this
industry. So the Government must make
all efforts to encourage the ilk industry
because there is a vasy demand for it in
the Westery countries. Japan was ihe
most important country to export silk, but
at present Japan is mot in a position to
export thig type of silk to other countries.
Now China is competing, So the Govern-
ment of India must take all steps to see
that this industry is encouraged. The peo-
ple should be given incentives and  all
steps should be taken to see that the gilk
industry improves. The Western countri-
es, particularly the USA and other coun-
tries_ are wholly looking towards India for
this silk. So India must be iy the fore-
front to export 4ilk to other countries. 1
would like to know from the hon. Minis-
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ter what concrete steps the Government
of India is taking to encourage the silk
industry and also sericulture and to help
those weaker sections who are engaged in
thig industry, Thank you.

SHRI N. E. BALARAM (Kerz2la); Sir,
I would like to draw the attention of the
hon, Minister only to a particujar sector of
powerlooms. I am not speaking about
powerlooms in general. I have gone
through the statement. That 15 why a zm
speaking about one sector of powerlooms.
In Kerala, we have got i1 number of
powerloom cooperative gocieties. Their
condition ig very pitiable. For the last four
o- five years, they were having a good
market. But now the market couditions are
not encouraging, They find ir difficult to
sell their goods. T am not speaking about
powerlooms which are under *he contro! of
big factories. T know that there are certain
powerlooms which are workirg as captive
mnits of textile mills. I am not speaking
about them nor am I against reserva-
tion of 22 items for the handloom
sector T am talking only about a Par-
ticular sector. Small workers have or-
ganised themselves in a cooperative
society and thev have started working
on the powerlooms. Now they Thave
got two or three problems. One:
Though the Minister has said that the
price of varn has become a little lJower
than last year, but still they find that
the prices are higher. Thev are work-
ing as an organised sector. in coovera-
tive societies. Second: The prices of
chemicals are also higher. FPFvery year
they are going higher and higher. Be-
cause of these two factors. thev find
it very difficult to meet the expendi-
ture. Ag far as handloom is concern-
ed, that sector has got some heln from
the Government. But the powerloom
sector. the powerloom coonerative
society, has not heln either from the
Government or from the cooperative
banks. Tt is a peculiar position  Gov-
ernment must realise that there are
cooperatives of this tvne. T am not
arguing the case of powerlooms in
general, They have many other pros
lems and T do not want to enter into
them now. I am making particular
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reference only to this cooperative
effort. They need help from Govern-
ment. Some of these cooperziive socCi-
eties have approached the State Gov-
ernments and the Central Czovern-
ment. But the reply has not been
satisfactory and helpful, They say
this order is only for healthyv societies,
I would like to ask the Minister Can-
not we have some schemes for this
sort of societies, powerloom societies,
where workers have organised them-
selves? Formerly they were in hand.
loom sector. Now because of some ens
couragement from the Government
they have transferred themselves inta
powerlooms and organised themselves
into a society. In that society there is
of course, & mixture. Some of them
are handloom and some of them are
powerloom. Such sociefies are exist-
ing in several parts of the country,
But there is no scheme from the Gov-
ernment for the health of this sort of

societies, That is why I wanted to
draw the attention of the honourabla
Minister.
L3

SHRI THANGABAALU (Tamil

Nadu): I would like to draw the at.
tention of the honourable Minister and
seek clarification oh one or two im-
poriant points. Our honourable col-
league has, of course, already raised
some points, particularly regarding
Tamil Wadu. The effect of the order
is to create more employment in the
rural sector. I do not know whether
the Minister and the Department are
aware of the reality as it exists. Whe-
ther in the handloom or in the power
loom, 1mostly it is the rural people
who are involved. There is no doubt
about it. People are having one or
two locms and they cannot be con-
sidered as multinational companies or
big companies. In a majority of the
places, in Salem, Dharmapuri, Coim-
batore, Erode and other areas in
Tamil Nadu, every house is having
one or two powerlooms. The honou-
rable Minister said that powerlooms
are crushing handlooms. It is not true.
Handloom weavers are changing over
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day after day to powerlooms. This is
a fact. In the note the honourable
Minister said there are about 38.35
lakh handlooms are existing in the
country. My apprehension is that itis
not so true. The honourable Minister,
at the time of the Bill, had categori-
cally stated that powerlooms and
handlooms will be equally protected.
This was the commitment made by
the honourable Minister in this very
House and in the other House. To my
knowledge, in the Act itself they have
categorically stated that powerlooms
have to enroll themselves with the
Government T0F which the State Gov-
ernments have notfiied. But the same
is not done for handlooms. In fact in
many of the Thandloom  societies
the members are inflated.

The persons who are in one socicty are
also in the other societies, So, they get
the benefit of the rabate. T do not want
to go too much into detail as our honout-
able friends have already cloborated. Now
you have given 15 to 22 ijtems, We are
not objecting to that. What about the
powerlooi sector? About twelve lakhs of
looms are existing in the country today
and you arg not interested in safeguard-
ing these looms which are cwned by
people in the rural areas. One or two or
three or maximum four looms, it may be,
and in certain cases, the number of looms
may be twenty or thirty or fifty. Then,
Sir, there is another thing, The South
India Textile Research Association had,
in 1978 stated and reported categorically
to the Government of India that in Tamil
Nadu, with 5.5 lakh handloms which are
there only 45 per cent of the people are
working for the full year and the rest of
the people are not emploved throughout
the year. It is no: correct because the
handloom sector people, those who are
in the co-operatives, never wanted fo
give the actual figures to the Government
and that is what is going on now.

Now, Sir, you have given the handloom
sector about 650 million metres to pro-
duce. We welcome it and we are not
objecing Dues to this reservation some-
thing has happened particularly in Tamil
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Nadu, Maharashtra, Gujarat, Karna-
taka and Andhra Pradesh where last
month—1i have seen # with my own eyes—-
lakhs and lakhs of powerloom workers,
those who are in the weaving and spinning
and other small subsidiary activities of the
powerloom business came tp Madras
in large numbers and hcld demonsira-
tions, It wag something to be witnessed.
But T would like to inform the honourable
House and the honourable Members that
those who are making a -hue and cry
always get the benefit from the Ministry.
In fact. Sir gn the 5th of August last, the
Government gave another order giving
certain exemptiong for silk only. It is
unfortunate that the cotton industry which
is a major industry has not been freated
properly, Not only that, As our honour-
able friend, Mr. G. Varadaraj, has point-
ed out the mills in South India, around
500 small mills which are engaged in
production to cater to the needs of the
powerlooms in those areas, are on the
verge of closure. This is a very unfortu-
nate situation, This statement of the
honourable Minister states that the small
mills, power looms snd the handiooms
would be freated equally. But they are not
treated like that today. Help is given
only to the hendloom, So, it is in this
background that T would like to draw the
attention of the honourable Minister to
the fact that during the Seventh Five Year
Plan, the total amount of subsidy will be
Rs. 1,045 crores. We are not objecting to
the subsidy to the handlooms, But, at the
same time, we want protection to the
powerlooms in general and  the small
looms in particular,

I request the honourable Minister to
come to conclusion and find a real solu-
tion to this problem. I would like to
suggest that the Government must come
forward to appoint a committee to go into
the whole thing and find out and verify
the reality in the handloom sector as well
as the powerloom sector, It must also find
out and identify the real powerlooms
and handlooms. Then only the idea of
helping either of the sectors, powerloom
or handloom, will come into the picture.
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If you identify the actual persons who are
involved in these sectors, you can solve
the problem. Once again § request the
hon, Minister to appoint a high-level com-
mittee including the Mcinbers of Parlia-
ment, the handloom and powerlocm
workers as well as small weavers, That
committee must go into details verifying
real facts, Only after that, a policy must
be evolved. That policy will  help the
people at large and particularly the 12
lakh powerloom workers. More than one
cror. workers are involved, “lhese wor-
kers will be safeguarded. T will request the
hon. Minister to reconsider his position
and to help the people who are involved
in the rural areas and also the 12 Jakh
powerloom workers, He should maintain
what he has said on the floor of the House,

*SHRI DEBENDRA NATH BARMAN
(West Bengal): Hon, Mr, Vice-Chairman,
the powerloom sector in our country is
facing various problems. That sector is
in crisis today, But the Hon. Minister has
said in his statement that the powerloom
sector is free from any crisis, According
to me, the silk industry and cotton power-
loom indus ries aie affiliated  with many
problems. Those problems have, 1 feel,
arisen due to the wrong policy  of the
central Government.

As you know, Sir, there is no shortage
of raw materiafs in our country. Therc is
record production of cotton in our coun-
try, Even our co'ton is being exported to
foreign countries, But, unfortunately, the
farmers are not being paid remunerative
prices for their good quality cstton.

In Arndhra, Tami] Nadu, Kera'a, Maha-
rashtra and Gujarat powerloom and hand-
loom industries have come up in large
numbers. In those industries lakhs of
workers are employed. It is the duty of
the Central Government to develop and
protect these small.scale and cottage indu-
stries. But, instead of fulfilling tha; duty,
the Centra] Government is rather pushing
these industrics to ruination,

According to the present textile policy,
the Ceniral Government have issued open

+English translation of ths original
speech in Bengali.




Statement by

[Shri Debendra Nath Barman]

Yicences to big textile mill owners to pro-
duce cloth from artificial fibre, namely,
synthetic fibre. As a result of this policy,
the powerloom sector and handloom sector
are facing stiff competition from the mill
sector. Due to this unequal competition
they are loosing domestic and international
morkets.

I would like to know from the Hon.
Minister how many big capitalists and
textile mill magnates are OWRers of cotton
powerloom industries? I would like to
know further why the Central Government
has not vet framed a suitable legislation
to safeguard the interests of workers who
are employed in powerloom industries?

As persent, in Maharashtra, thousands
of powerloom industries have closed down.
As a result of that closure, lakhs of
workers are now without employment, In
our country many poor people are emp-
loyed in these small-scale industries, We
are already facing acute unemployment
situation in this country., Due to the
closure of these industries, the unemploy-
ment situation has aggravated further. I
would request the Hon. Minister to frame
a suitable legislation for the preservation
and development of powsrloom sector as
he has already done in the case of hand-
loom sector, Such a legislation should not
only secure the jobs of workers in power-
loom sector and but also safeguard their
other interests, I would, therefore, like to
know what steps the Government have
already taken to bring such a lagislation?
With these words, I conclude.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE). Now, the Finance Minister
will make a statement on simplification
and rationalisation of Direct Tax Laws.

——

STATEMENT BY MINISTERS—

Re, Simplification and rationalisation of
Direct Tax Laws

THE MINISTER OF FINANCE (SHRI
VISHWANATH PRATAP SINGH). Sir,
the Honourable Members will recall that
in my Budpet Speech T had indicated that
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an exercise towards simplifying the direct
fax laws has been undertaken with a view
to bring out a new simplified Direct Taxes
Code. In pursuance of this objective, a
group of experts of the Central Board of
Direct Taxes help extensive delibera-
tions and came out with a number of pro-
posals for simplifying and rationalising
the existing provisions of the three direct
taxes Acts. These suggestions were con-
sidered in the Ministry and tentative
proposals have been formulated. Since
these proposals are likely to have far-
reaching effects, [ comsider it mecessary
to publish the same for -eliciting public
opinion before a final view is taken.

2.1 lay a coby of the Discussion paper,
which I propose to issue for public opi-
nion, on the Table of the House.

3. The Government hopes that the pro-
posals contained in this paper based on
trust in the taxpayer will be subjected toi
wide discussion and generate a healthy
national debate not only in the House
but also outside by the public and the
experts. This debate will help the Go-
vernment in rationalising the provisions
and simplifying the procedures and to
come up with proposals that will encourage
voluntary comgliance which is so essential
for the fiscal system in a country like
ours, After a careful consideration of the
suggestion and commentg received by
30th September, 1986, the Government
proposes to come forward with a compre-
hensive =~ Amendment Bill in the next
Budget Session of the Parliament and
with a common Direct Taxes Code within
the Financial Year 1987-88, Sir, I may add
that on page 8 of the paper. in para 8.4,
sub-para (c) should read as follows and
not g already printed:

“8.4 (C) The onus of providing all
elements of the offence except culpable
mental state will remain with the In-
com(?-’I‘ax Department, The onus of
proving the absence of the existence
of culpable mental state will now be
with the assessee.”

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh): We don't kave the



